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Clause 3

3. "That at page 3,—
(i) after line 21, insert—
'(b) in section 108,—

(1) after the words 'who, within
or without such limits,' the brackets
and figure 0) shall be inserted;

'(i1) makes, produces,
publishes or keeps, for sale
imports, exports, conveys, sells,
lets to hire, distributes, publicly
exhibits or in any other manner
puts into circulation any
obscene matter such as is
referred to in section 292 of the

Indian Penal Code,';

(i) line 22— for
substitute '(c)"."

l(b)l

4. "That at page 3, in the marginal
heading to clause 3, for 'section 99A
and Schedule II' substitute 'Section
99A, 108 and Schedule II of Act 5
of 1898"."

The question was put and the motion was
adopted.

SHRI AKBAR ALI KHAN (Andhra
Pradesh) : May I just say one word ? The Bill
winch we have just now approved had been
sponsored by our senior veteran Member,
Diwan Chaman Lall. So we all want to pay a
compliment to him. He is not a Member now.
But he has done very hard work for this Bill.
So, the House records its appreciation of the
services of Diwan Chaman Lall.

THE DEPUTY CHAIRMAN : We
all share the sentiment.

THE PORT PROTECTION FORCE
BILL, 1964

THE DEPUTY CHAIRMAN : Mr.
Bhargava.

SHRI M. P. BHARGAVA (Uttar Pradesh)
: Madam. I do not propose to take up the Bill
today.

THE DEPUTY CHAIRMAN : Then, Mrs.
Shakuntala Paranjpye is not here. Mr.
Bhupesh Gupta is not well. Mr. Sen Gupta.

[RAJYA SABHA ]
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THE CONSTITUTION (AMEND-
MENT) BILL, 1965— {Substitution of
Article 120)

SHRI DWIJENDRALAL SEN GUPTA
(West Bengal) : Madam Deputy Chairman, I
move :

"That the Bill further to amend the

Constitution of India be taken into
consideration."

I have given the reasons .

[THE VICE-CHAIRMAN (SHRI M. P.

BHARGAVA) in the Chair.]

From Madam Deputy Chairman to Mr. Vice-
Chairman. I think there will be no further
intervention. I stood up long ago and took up
my seat. In the meantime the Chair also
changed. (Interruption) Chair never changes
sex.

Anyway, Mr.  Vice-Chairman, the
Statement of Objects and Reasons has been
given along with the Bill itself. Please give
me the indulgence to place before the House
what it says :—

"Article 120 of the Constitution, as it
stands at present, provides that Hindi or
English can be used for transaction of
business in Parliament, provided that a
Member who cannot adequately express
himself in Hindi or in English may be
permitted by the Presiding Officer to address
the House in his mother tongue. As the
regional languages of India have been made
official languages in the respective States,
and as the Parliament comprises of
representatives from all the States in India,
it is proper that provision should be made
for the use of all the languages specified in
the Eighth Schedule to the Constitution,
except Sanskrit which is not a spoken
language, for transaction of business in
Parliament. This is necessary to ensure
equality of status to all the languages
mentioned in the Eighth Schedule, and to
give a popular and democratic orientation to
the work of Parliament."

Sir, the 15 languages which are found in the
Eighth Schedule are Assamese, Bengali,
Gujarati, Hindi, Kannada, Kashmiri,
Malayalam, Marathi, Oriya, Punjabi, Sanskrit,
Tamil, Telugu, Urdu and Sindhi. Sindhi was
added by the Constitution (Twentyfirst
Amendment) Act, 1967. Now, I am placing
before this
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House for consideration and passing of the 14
languages as the languages to be used in
Parliament. What my amendment suggests
is—i
"2. For article 120 of the Constitution,
the following article shall be substituted,
namely :—

"120. Notwithstanding anything in
Part XVII, but subject to the provisions
of article 348, business in Parliament
shall be transacted in Hindi or in English
or in any of the other languages except
Sanskrit, specified in the Eighth
Schedule to the Constitution."

Mr. Vice-Chairman, the purpose of my
amendment is this. In 1965, as we all know,
there was a serious unrest particularly in the
South against Hindi. Article 120 of the
Constitution provides English or Hindi to be the
language of Parliament and with permission,
any other language can be used. But as you
know in this Parliament, if anybody speaks in
any other language, there is no arrangement for
translation. if it is Hindi it can be translated
into English; if it is in English, that can be
translated into Hindi. For other languages,
there is no sanction and that is more or less a
concession given to a Member or Parliament.
He has got to give a translation of it for record
after he delivers the speech. Those who do not
understand that language, what will they do?
They do not normally understand what the
speaker says. So, it can only be done when the
amendment is passed. We all know how
difficult it is to amend the Constitution unless
the entire House co-operates and unless the
Government co-operates. I am appealing to the
saner sections of the House, irrespective of
parties, to take the issue above regionalism or
anybody's particular fad for any language and
consider the problem of India as a whole.

SHRI M. RUTHNASWAMY (Tamil
Nadu) : If you appeal to the saner sections of
the House, will you get a majority ?

SHRI DWIJENDRALAL SEN GUPTA :
The saner section has now doubtful
conscience.

Now, my appeal to the House is this. We
have a federal structure here, comprising a
multi-lingual population. It is doubtful if
English will at all go and that Hindi will be
the only language. 6—34 R. S./69

[22 AUG. 1969 J
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Therefore Parliament has now become really
the forum so far as the non-Hindi speaking
areas' representatives are concerned.  Unless
they know English they cannot express
themselves, and Hindi is not their mother
tongue, it is not their regional tongue except in
a portion of India. ~ So, what is left is English.
We have given the Indian people a Consti-
tution. Indian people consist of a large
number of illiterate people.  They do not
speak in any ether language except their own
and that also for the purpose of speaking and
conversing, not even for writing. If their
representatives come here, how do you
expect them that they will speak in English ?
A man from Tamil Nadu or Bengal does not
know Hindi and he does not know
£nglish either. Can we force him to speak
either in English or in Bengali ? He cannot.
Then there is a provision in article 120 of
the Constitution by virtue of which you can
speak in your mother tongue, say, in my case,
Bengali. I can speak in Bengali. But for whom
2 Is it 'ox nobody here to understand ? Do I
speak for a purpose or without purpose ? I
speak with some purpose. What is the purpose
? The purpose is fr let the House know what I
want to convey. As I have a right to understand
otheis. I should have the right to make others
understand what I want to convey. That is the
democratic attitude. You are a democracy but
you proceed in a manner that the people's
representatives who come here will not have
the free expression of their views.

Now, Mr. Vice-Chairman, I am reading out
the Preamble to the Constitution to show how
consistent we are in our attitude so long as we
confine ourselves to English or Hindi as laid
down in article 120. The Preamble says :—

"We, THE PEOPLE OF INDIA,
having solemnly resolved to constitute India
into a SOVEREIGN DEMOCRATIC
REPUBLIC and to secure to all its citizens

IUSTICE,
political;

LIBERTY of thought, expression, belief,
faith and worship;

FRATERNITY assuring the dignity of
the individual and the unity of the Nation;

social, economic and

Now, Mr. Vice-Chairman, keeping these
principles before us can we say we are
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[Shri Dwijendralal Sen Gupta]

giving equal opportunity to all here? Are we
doing justice to all? No. I would, for the
moment, confine myself to equality and justice
so far as our business in Parliament is
concerned.

Mr. Vice-Chairman, so far as article 351 is
concerned, I am placing before this House for
its proper appreciation the real problem. It
says :\—

"It shall be the duty of the Union to
promote the spread of the Hindi language,
to develop it so that it may serve as a
medium of expression for all the elements
of the composite culture of India and to
secure its enrichment by assimilating
without interfering with its genius, the
forms, srvle and expressions used in
Hindustani and in the other languages of
India specified in the Eighth Schedule, and
by drawing, wherever necessary or
desirable, for its vocabulary, primarily on
Sanskrit and secondarily on other
languages."

Mr. Vice-Chairman, will you kindly appreciate
whether we are developing it or are we for
Hindi at the cost of other languages ? That was
never the intention of the framers of the
article. What «does it say :

"to develop it so that it may serve as a
medium of expression for all the elements
of the composite culture of India ..."

without interfering or hindering the progress of
any language. That was the intention. And how
can we do that ? Let Hindi remain. Let English
remain and let other languages also be promot-
ed. If that is done Indian unity will develop. If
that is not done, English will continue as the
medium of expression in this House for many,
many years. Those who are really in favour of
developing the Hindi language, in favour of
developing the Indian languages, they can do
so only by agreeing to accept the amendment
of the Constitution as suggested by me. Either
we do it or English and Hindi will go on a
parallel languages. The intention was to elimi-
nate English "fifteen years from the
commencement of this Constitution" as
provided in article 120 Have we been able to
do that ? After the commencement of the
Constitution, 15 years have gone. Let us
realise a fact as a fact. There was an attempt to
do away with English and make Hindi as the
only language. But we all know how this

[RAJVA SABHA ]
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House reacted to it, and when this House
reacted to it we took a decision that unless the
non-Hindi speaking States pass a resolution,
this House or the Government of India will
not do away with English; English and Hindi
will continue.

Sir. I never feel proud of keeping English as
the substitute for Hindi. Other Indian
languages should be allowed. I shall be glad'if
English goes but certainly not that Hindi alone
shall survive, Hindi alone shall be the
language of expression. All the different
languages given in the Eighth Schedule of the
Constitution except Sanskrit, which is not a
spoken language, have a place of pride in this
Parliament. 1 have made it particularly clear
that "subject to the provisions of article 348"
which deals with the language to be used in the
Supreme Court and the High Courts, business
in Parliament shall be transacted in Hindi or in
English or in any of the other languages except
Sanskrit, specified in the Eighth Schedule to
the Constitution. I am not disturbing the
language to be used in the Supreme Court or
the High Courts. I am specifying the limited
purpose, for use in Parliament. When I
introduced this Bill I was very, very sure that it
will give support to all sections because in all
the parties, in all the groups, including many
individuals, it is auite likely that persons
without any knowledge of English or Hindi
from non-Hindi speaking areas will come into
this or that House. That can be anticipated
because there is no bar so far as their election
is concerned. Now what for will they come
here ? Will they come here for giving their
written speeches, not to be understood by the
other Members of the House ? If this
amendment is accepted there will be tomorrow
arrangement in this Parliament for simultaneous
translation. When a man speaks in Tamil, there
will be simultaneous translation in Hindi or
English. Others will also understand it. If it is
in Bengali it will be translated in Hindi or
English and people will understand it. Presently
we have two switches, one for Hindi and
another for English. Then there will be a
number of switches and one will be able to
turn them to his convenience according to the
language he knows. Unless we do that,
Members are allowed to come by one door and
Member's speeches are really shut out by the
other door. It is undemocratic. If a Member
comes here, he comes
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here to understand what others say. An
illiterate Member does not understand what an
hon'ble Member speaks. He comes here just
for enjoying the air-conditioned House or for
earning Rs. 51 or Rs. 31 as the case may be.
No. He is a parliamentarian. He comes to
Parliament to contribute. Even if he is a
layman from the academic point of view, he is
a conscious man. He is the people's
representative.

So he is elected and so he comes. That
aspect must be understood. And when he
comes, he comes to speak something which
his constituency wants him to say, or
sometimes he says what he believes to be true
and as a matter of his conviction, for which he
got the support of his electorate. Now that man
is becoming practically a cipher. He neither
understands what the other members say, nor
what he says is understood by the other
members. This is the simple proposition. This
simple proposition has got to be understood.
For understanding this, 1 think one point is
more than enough and that is, in this country
more than 30 per cent of the people are
illiterate. More than 30 per cent of the people
are illiterate in this country even after 22 years
of independence. And these 30 per cent of the
people are entitled to come here and do come
here, and not only here, but in the State
legislatures also. In the State legislatures the
problem is different because they speak in
their State language. Here, this is Council of
States. Representatives of different States
come in. Those representatives come here on
the vote of the members of the Assembly.
After he comes, he is expected to speak in the
language of his State. This is what is expected.
How can we refuse him that ? Let us be very
clear about this. My good friend, Mr.
Rajnarain, is here. He will agree with me that
in spite of our independence for 22 years,
Hindi has not been sufficiently propagated or
advanced, as everybody in every part of this
country knows. There is no doubt about it. It is
a fact. Then, how can we expect that those
who are illiterate in the sense that they do not
know more than one language can understand
the language of other States in this House ?

There are two articles of the Constitution
which I would like to mention in this
connection. One is article 344(1) which says:

[ 22 AUG. 1969 ]
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"The President shall, at the expiration of
five years from the commencement of this
constitution and thereafter at the expiration
of ten years from such commencement, by
order constitute a Commission which shall
consist of a Chairman and such other
members  representing the  different
languages specified in the Eighth Schedule
as the President may appoint, and the order
shall define the procedure to be followed
by the Commission."

Now, there was a Commission and the
Commission had occasion to go into the
different aspects. But the position has not
improved. The question of language remains
where it was. If the position of language of
this country remains as it was 20 years before,
or if our progress is very slow, then why
should we not accept that fact to be a reality
and amend the Constitution to suit the
conditions as they prevail now ? The other
article is article 120 which says :

"Notwithstanding anything in Part XVII,
but subject to the provisions of article 348,
business in Parliament shall be transacted
in Hindi or in English :

Provided that the Chairman of the
Council of States or Speaker of the House
of the People, or person acting as such, as
the case may be, may permit any member
who cannot adequately express himself in
Hindi or in English to address the House in
his mother tongue."

This is a very limited concession and that
limited concession, in my submission, has
failed to do justice, to provide equal
opportunity, to make the members of
Parliament as effective as they should be, to
make them' serious, to make them worthy of
Parliament.

I submit that my Bill may be accepted.

The question was proposed.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : The House stands adjourned
till 2-30 P.M.

The House then adjourned for
lunch at fifty-seven minutes past
twelve of the clock.

The House reassembled after lunch at
half-past two of the clock, THE VICE-
CHAIRMAN (SHRI M. P. BHARGAVA) in the
Chair.
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W, AT W AW W, a g §
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SHRI DWIJENDRALAL SEN GUPTA : 1
have very great respect for Sanskrit. I have not
omitted it from any sense of disrespect. But
for the fact that it is the mother of all the
languages, there is no State which speaks in
Sanskrit. Therefore, according to me it is not a
spoken language. But if the House so desires,
I shall be prepared to accept the amendment.
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[ 22 AUG. 1969 |

e & T o ‘Y qarfy o we
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TR AT | FEA AR AT FF

fear & f& ot wovrdT FrdwaT § g5
FT & TaT T

) AT @l A Fo e FTER
AT AET 4, WA 7 A A FEA A\ AT
M FAR egrm s e 33 g3T of=s

a1 AT A2 F2T & f& HeEA A wraanan

1 gFAr 2 3w A% 1@ F99 9989
AR EE

i WA : FHT? ARIAATS EUA
F mooft A Y avEw w5
w7 ma fr "5ea &1 e g4 2w
A R AT AAATE | F FA A AT
£ %1 WA AT FAM AT F1E qEE
A Z | THA AT AT AT FH
2 A AT ATAT AT AZ ATAT
AT £ & 2w Az ¥ o0y f5Aw e g
AT AFR § AGAT 9T WM FT AR E |
# wawAr £ wmar amr F7E /E g

WAF WAAW wFEw : F )

st TrwATTaw ;g asar 2 fE oow-
arg of w5 g1 AT fee o 3R
qmu % Az & & Farean & 3 @y
I A A A T
& A s wAa & fam Aw oadr g
HEFEA W OATAT RIS A CATI TH AEA
W T AE wFAT

W MISWE WA 2 TEAET S
AT G2 FF, AT AT AT TATAE AT,
Fq AT AT WE g5, A1 A’ HERIT
lf-m CIE T U
‘ oy v o dmA, amr afg
T AT SAFAT A7 FHR HFAT g | S
fam &1 wFamrEET @ A ATTa
‘if?rr?mrﬁmaﬁél

A WAAT AW : gE TAIIGTAr
| FTw g



5317 Constitution

= UHATOAN 3 TANEA F AIHT GT
1% dfzq s FT & d=Fa &7 F1% =
93 2 9 %1 7 2% 999, 7 Z9v¢ AN HAH,
At ag wrf FaT W gd ) oy F Ay
F€ dffm @1 w7 T Fw AwA
& Y 3T ATAT §7 3 1 39 9

fmr sma f& s a2, A1 A |

TR FTT | AvEd WANTHT A7 2
W oA TG A § ofAarT 17 9§
&

=Y qredsaT Qi : WIT Fui fAAndr
8 A% gwre gt g afefas 0 mz-

& At FRYY AFRTEl WY AT F AT A

A7 7 ATT F AT AFRE gW Ao AT
A w1 ofed 1 A9 § AT A AT T

w91 8 3ufra g1 w1 A9 F

N THNTAR : ATIEYET GF AT
T T8 afg &1 wW@W w7 F T G970
ar? ATAT T FEY

q T aA &1 FAwT §79 § e
SOT XA AT ATOAG 2

st aveTT O : gz A Ag )

o TIRATAUN : Ho3q & 1947 a1
T% (21 39 9feT £, og & WY vy
£ 1 ara W TR wEeAleeal i
TIW. TIHT IR WY TER BATE, WTA 4R
wrr gz 97 §% famdl gvga w1 a9

FTA F, WT 97 AA-waT qE@ 2 faw |

q1 & AT @izg 7 oAz A swp
f& afy zny 2w W o vt 2w
W AT SMME F oAz fem ww
& 9§ §7gA F1 TAWT T, sEfEw
3 TH AAFI WA A T F AT QAT HE-
arfaF #wiaw @ @ § INH wepA 8
AAN FIA FT AT A T, JAT AFFA A7
T} | THT F A AATAVEE AN O TAF
FAT Wt O AWM AT w4 AR A

[ RAJYA SABHA ]
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ST F I AT F4ar | gwfaw Fewd
@1 T @ AfEA a7 Tww 77 F @A
T XU T AARTAT FET 2T AFAT

EEfECAELE I AR EL L R Lt
|=__wfaw%_%=rmﬁ:-ﬁ F1FETAT
g A% AWAT FEAl AZN AF qF AT FAML
rop &7 faordr qrom FF yOEr e A
w7 YATAT ME W TAN TAT
zzar ifem |\ g wEar 2 fe o@Er
feet s o ®r oA @, e R
L ae afem o @@ 2, mam AT oA
sfemr @1 FA 2| wwor B o
A9 w7 A9 2, @erE G AT wEar
F1 A4t 2, e fe=l o w9 v A
r%,mﬁ;ﬁﬁ?ﬁ?ﬁmﬁ;ﬁnwr
fzeY %17 3¢ W1 At &, wwer 2 Gy
TT FUSAT B, W7 G ITWIEL, A= WA
| WY ATT AWHAT R @A AW FT 91H
FAAT F1 AT s F fAw gy oy 0y
| 9% vma & fam mae am @ A
oYz awAr #1, 39 @ At T, ey
ia’rr_a’f-‘t_az._{w; st B o 3F
| T WA @ FIA E A IAN FEgAr F=Al
Ig%&ﬁﬁ%m?j,ﬁfﬁfrtt?
FUAT T WAST AT F74T AR £ ¥ IR
| wEA g fEF audr § oA d, @ e
"de TR TH T WITETA A 4 SANI
waal g f5 arx 3 wifees ofraizor
¥ W i—ard faza ara A1 & F
(Interruption) —3T% = {7HT o7 #ilsw
ATETIAATE FT HIEA & QTR F41 @
FU7 ATEA & a0 HqHT 47747 S E
|mfﬁq=ﬁrﬁﬂiﬁrwvﬁmﬁmr
2

‘ dzw, & sw fam oAt FETAr AEe
g fraz: ¥=m 5 3% 343
wisBx %1 fRra sz 1wl W
‘nw;'ﬁxm qEEHT AT AF A
53 W §, Y 7 Tl wen e
|az%m?ﬁ%.ﬁﬁngﬁmm
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T AT AR AT IWE FAH 2 A9 AT
343 HT=H2 FAT Fgal & IWH! A qA
T2 A% -
"The official language of the Union shall
be Hindi in Devanagari script."

343 A99% WE F5 { WA FIAT
2 B wowmr fe=lt g SEamd fafa
#, w7 ST gAN A€ @Ay g€ ag
g1t ff 15 79 a% & fag 39 fgemem
frwma & 7€ 5 15 @ aw dAT
e, a7 351 #0% AL dfaam @y
faogm wrz 2, 7 fawger wrd ¥ ara
Fear ¢ & FEm g o o9 w6
grm— “fer Y s & wa-afE we
b F1 fawm #Fwo @ifs 37 wrea #°y
armfas @fa % 73 a=l v afq
sqfFa FT AW T WH, T9T IARY A HI-
gar % geagy o faar femgear v
Fezq Iy ¥ sfmfas a= sl
VATl & 7, HT S gqvafa 1 Aven-
AT g
"It shall be the duty of the Union to
promote the spread of the Hindi language,
to develop it so that it may serve as a
medium of expression for all the elements
of the composite culture of India and to
secure its enrichment by assimilating
without interfering with its genius, the
forms, style and expressions used in
Hindustani and in the other languages of
India specified in the Eighth Schedule, and
by drawing, wherever necessary or
desirable, for its vocabulary, primarily on

Sanskrit and secondarily on other
languages."

[22 AUG. 1969 ]
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| T FET gU AT T ATV a1 areAr
A w I ¥ wmwsw F fad

wera: AeFA A A9 A g
fefaa  wrTEi ¥ wes  dEW FAA
gu 3w %1 ayfz gfafesa wwm a9 51
Fereq g "' & TR FTEr AAAT AEA
2 fF @ we ¥ amr wrE wefaw
qET UAT & W7 % w1 & fF 351 uF-
@7 ¥ F ATSAAT AT WTAAT G IAH
AT qZ AHIT T | THE HAA
g HTT AGT AT AT qA IEE A
I T8 WL 7@ F4r a1 T/ q7E
F7 foeely Y wedAr A Ay 4ver £ !

Fzm, ¥ wezfrar wgwew wWH ¥ 0%
I F1 ¥AE & qw FeEar | aefaEr
HETEHT AT 7 FEr § o7 7% ST -
T AT ATGT AT § AT GF § 4T B
aFfene g AEF WA | W0 AT
FTC AT ST FT AT A7 BT Fgal 1 § F4T
g AT TR A &1 39T qumAr & R
T SfY AT ATY & A1 TEY AWG AWAT
FT TEAAT TAFTA F AT W F1a7 74 |

5t SireraE vy : 9 AT S A v TR
o & wafora woms A AR 9T AW
ATAT AT & | AZ TAHT AT |

wft TIOTeTRer @ qF AT AT | A,
= a7 ¥ Ay F 0% G A9F I
F 7ET X WEAT § | AT ST 77 Zeror AT
¥ geaTwg § FrAarET gifas w7 F arg a7
qert @ |, et §1 fafea &
ST =AwE T g, wdr St gad T
foer wrgm ot faamm 9, $9 99 ST
F AT FTA A AL AT AT A I GqH
it ST 7 w7 5 R AT awwar a7 oA
egefaat & 9w #§ § afeT 7zt a9 7
AT e F A A AT EE A7
AR 7 3A% Wgew @1 AW | gHie fa
ot W aE A T AW B F AA |
ATE FFAEIE § 7T UL A7 9 ¥ At
w ot et 1 7g oA, fad avdy ofr 1
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(T TATITIRT)
Fara faedft & awry ZW & a2 2 e
AGHACT, T I W F T(SAT HELSAT I
AT X7 4| WES A @ qfw
ferorw 57 swfza 727 faar a0 ar zw
fam aisdt st oz oor Tw o A=l
a4 % fw wvdr @ w8,
**r%mmfaartasﬂt’n fam g%t
§T FHEEIE W7 ATR A ASTAW
ST =rfen. w47 vrez aT F Aoy
g HIT AT AT IA F UHGTAT 4 1 AT
A 7 A1 qwwrd a1 famy f& G O
™ wq § aferfaa @3 w @
ATHT ATAT W & T ATAETT FOAT
I 7 FEr fr oW AT W q@r A
AFAT AT AW & T wETOS & Wy faeEr
T A, feegerr 9@ sma 7
et AT 7 owEr fRowww oamw Fw oW
WTH AW F qATH 97, AT T FT WIS
¥ FTT FT ZF Fw AT 4@ fasw
A I F1 AFFrC FEA, A

F g€ ¥ WS FT AW, gAY

g fE s T A @A &1 AW A
feer 2 B &1 wwelt & o1 WO
ATH ATTAEAY H o &E ToT Fg fE

ai!m%wxr%mﬁﬂz
¥ fon dare 7 g faweifon &

[ RAJYA SABHA |

1| g agd & omET R

(Amdt.) Bil', 1965 5322

T WA I ge Wi F1 7E fAEr
ATEHY Arar 2, oo famr wmar 2
sfaeTT #Y, was, I3 T @ A@r
WHAT | 2T AT AT wEA &7 AT9T, W
Z& wudr Wi F1 FATe fAA A 9w
im.atﬁ’rhafmmwﬁﬁwmﬁﬁ
799 F99 # 1 ag s & fama 2,
7% 7@ 71 fawy g, 98 weim owE w7
famr 2, AT w1 AT AT HIA (WY
AT 7w Awad # o= fAan & ad faa,
e #t F a & WA I g
A JF qAT § FR g g FoArE
AT a4 FadrfAF AWET F I OA0
&% aive ¥ w@r | g8t ¥ STy g
17 foadr zare #w &y a3
a7 F1 arq A4 FAvA0 w9 | g 94,
% w1, At w9, A0 94, Ifgar T4,
| fedt w7, w7 w90

nF AT § dga & FEE A FEA
| WTE | ZEI W faA wmEerw @ 9w
feef 1 foeg 1 wrwr WA @ g A
3% A1 AEAWE FT AT AW @ E |
a agT &
Fafram & s a1 am fg=r A g
w1 A F fr A qEemmE @ A9
Wﬁ&ﬂiﬁaﬁmmf{.ﬁ'
arzar g 5 99 1 faadt £9 weET ®
WEEAT #T W@ Az 4T AR &
AqErE F amg Fgar Agar g fF fEaa
zare wEewe faa # 91 R daa
swer afam v ) FwEer § fag
ﬁ&anthawW-ﬂﬂ,
FzrRTr % fau & A Gw s Afaw
qgEwE AT F, FRELT F A0 Avr
qU FEAT TAAT T | AZ IR E |
s garr fam A Awara faq W@
AT # T A T AT FFAT E

JrAEr &y oF arfasr FEAT EOfF
g W, ¥ Fm, gw gwe qfF q A &y

5

L}
-
:
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TTF ag "W Fg aw fr geey ag
94T 99 & F [T U XX I9 7 A
830 9I FAT IW H FW F1F & 0 |
FNAT FTAT I AT, IW T, IH gl
#T I AAFF 9T & 97 & g 7710
g a7 wfaF wgwwE s #
THI 9% § W F1 f@g ) § s=rean

F gt @l @ & ot Arfa |

& 412 § BT W AT w0 w9 AT
flq{ﬁ%mh"mmm’fﬁl
WM I AT Oq AT A F ) 3T F
difs o & SR #T qmr T AvAT 2
T g A FEA & F oA A TEy
&t e &1 @1, e s 2 afam a
gq9 77 § f@am 91 32 47 %7 g=9r
TIET § FET A5G 8, AT g8 AL AT A
fasmdy Y & AT

W T Fer 5 3w uew & qaEa
gt anfe s szen & avg ofEear 7
fomr wsa & swar qEt &, gwfea @
A9HT AHEET 9T F14 97 FL FGT @ |
W A FY AFT FAT FIAT AT AT ATAAT
FT Gl FT AHAT THFAT AT & |

™ fag & «t ez oy off & sgm
f& arft faezw 1 QU & T, A9
THFa &1 Ffow mg Fom o oHme,
TH AT & AT FT TH1T, AGSAT Fear
famTai 9% AT TEAT MR 9ET gAT &
fF az @w F 7 Ar@sad 3G F1 anw
a%7 § wRd £ | o AT 7 g al
741 g7 A s faarz F T 2, ¥ 32
wT #7¢ AfagAr 2, v ag W w8 g,
goz-g= Aae gar e e a & 70
#qz Azeq fafgs o7 % o 7qw 2 fa
gi f& a9 & migarEed g & Ja1, T4
#ga At tfRw AzE Wl ¥ AAa 0
g1 favars 787 8,38 i Avat TEATR A 2

st WAWT AT 9T ATAT FHA
arar #1 Ufer | 98 fagas & =@ 9F

T

[ 22 AUG. 1969 ]
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difei | gard o § 3w @ 3, 9@ A
ST FT AT F qEAT §

St TISITIEG A4z HAST AT AWIT
2| 7z a9 AT F OAZA H AT AFAC
dr 1 afgad, @ afz a1 ae AW
TN F1 qaT wHA 4 FAT Ag AT
dfagar 20 sror gfar & wmoA EW
ATH FIA 7 9z & aw F¢ W@ Z |
g foa 37 F1 9w F7 W@ § 39 &1
aq @ 9 | s gfaar ®oawrEn-
| 9Hi & gTa ag 3 Ty 2 fF 70 7ol
| FraE et ® a3Fg @99 491 ° sfavar
ywz f7q § o fom 77 a3 & f5 s
&7:"]7‘1?3'51 3‘i1 HEAT ;T?':f ? (lnrwrru;‘u'irm)
§ amd A s g F oag S @
AME
! "Over 70 Congress Members cf
Parliament met Mr. Nijalingappa tonight

and demanded the immediate suspension of
Mrs. Gandhi."

SHRI OM MEHTA (Jammu and Kashmir)
: Sir, how is all this relevant ?

|
| IqEareaw () WY wWw wriw):
‘ ug faw § a1 qafgq 21 2 0
| o) TreeTEw e, & oSSt s
21y famr U § | Stwsy #7 29 zafaa frn
\ “Members were in a defiant mood
\  and made it clear to the Congress
[ President that they no longer regard-
ed Mrs. Gandhi as the leader of the
Congress Parliamentary Party.”
| Tw suAr #T oA w4 § | A, am
ﬁ;m%‘,ﬁm#mmgﬁjm
dsft oI &iFm owq @ ! oWz Arsh
MIEATY SfE9 &1 F@m A 2,
zart afz #1 wam W W@ 2, awie
WA AW W G g | zAfET q AT
171 v f5a A awreAr 7 fqag gl
qEm ¥ 7z dust w1 FTA AT AT
FL wify gz swsfr wmar 2 faaa fx
' fy ofrerwiE ATSIT 47 ANE AFA F AAEA
| E‘T ﬁ%fq; They no longer regarded Mrs.
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(=fT TraFTET)

[ RAJYA SARHA |

(Amdl.) Bill, 1965 5326

FT omar 21 waat #r! gfaar § w6 a3

Gandhi as the leader of the CongressI % T.'I-ft RER-E 1 2! fﬁﬂﬁﬂ' s E‘T ELED

Parliamentary Party.
SHRI OM MEHTA : How is it relevant?

At TAATAN . AGST FHEE T oA
WIﬂﬁwwﬁa’ruﬁaﬁ’t
#1 zw waEw | Oy AT W 2 OIMF
TASHRTHA AT ATGT FATAA |

A, & g fagma we m‘g?*lu
fe @TE qF17 F F97 T T2 AT | ATE |
FFT4 T wwEea o oA sfea awe
adr s e gd F FAgardfy g
%M:a‘hrm“ﬁqﬁ%wmwﬁwr
fafzor wifqardz & @1 =9 awg agw
€L T azW F ArE %% A T2 E, IAR
@t @7, f& s dus oW A, swe
AT A, AAAT FAFFE(T FT qrA A
arTr T, faAr AT war F AwAr
AHIAE 99 920 9947 £ | gAfad
g T WY FAAST W7 FAT AT 7
€ 7€ B | W WA 9% AW oA &
REAT § AGST AF0 AT A AT AATT
F1 faesft &1 oiaw 7 72 ¥ 1 EA0L

AET AZT { AT ATA F1 AATHATAT Tgd
& T A A A F ATEAA FEAE .|
ot Sl REAT AT AT AT H FEA |
g1

St TIRART Tga & A
A F ATFAAT Fgd &, A1 7 AT AT |
fua == faaas & avn 7 qe@ar A |
f& ag s 37 Aam &1 o qan fE
ARAA FT weAT @ g | owr dwEa
AT ATHWEN ATHAT QAT TT TAAAT |
A faa amg(efest amm) o a9-
Wm?&q?l I
AT VAW @ AVFAA, ATFATAT AT

rEarn A7 qAW, FFwET F fan
AFa) F1 AfaaEgar § | w9 2 swar

Wﬁaﬁm! Wug_ma:rv‘r?r
T A1 AAar AT Aqmar H O oqwwrs FA@ql
aifzr 1 afe swar A W § IrEE
q21 W« @ g At Az Swar &1 a9
a*r?i

[THE VICE-CHAIRMAN (SHRI AKBAR ALI
KHAN) in the Chair]

Ao, A TE ) Fa A a7 i et
FTE FAT FOA AT FHA gL WE F A3
L TR (o ol R | A e
ot wr faam ar wifs gne g9 fa=d
T %z @ & frana a7 e faar zar
2 A aud war v 2w o= Ay feme A
T Y AT FA | A1 A gy A feamw
q U FT AT E | TR (AT € THA
wTEq T #faar 7 fag T Tsrarr S
F O AT TeATA FTF ATAT RN H
ST G AFE | o1 2 @ ATAT
TAAT TG KT AGAC AT ARAT A A
FIET | G AT F | AW AAAT
fereafafas amerfr w1 sgagre & A
(1) wega #1 Tr=wmr  aad fE
T | WETORT AT HOHETL HAALd
77 IAFT @ FEAW E | A7 FEET A
Ty ATy % feer 30 A7
29 A 459 & ;g A fag A e
Fai 7 fagsr w5ar fr dega zgare 3w
F FA-ATAT BT TA E

At s ast (ww m3WM)  Ww
¥ H9AT W19 FEAT AT ATTHI T G700

@ fofa wE

o) TwERTEY a7 F7q § R oaw-
TARr FOT | AY & TAR A7 FEAT qEAT
Z fr fee foedy w2t sorlt | T SET
¥ 2T T A1 ATE AT HT IR AAT-
1§ FEFEa T FAT R g AT fEedy
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w7t I ! oaw At fgly @ Ad wE
Tafay SAdw ¥ 9 Afe &7 ag QW
t 1 4 ¥aw fm st @ f, W O favg
T wgm, aufe g fe A
T a7 oam fa B sera 41
ot =90 wifgq & F )

st awfenry s fmE (f17)
#fe WA 9297 a8 Ama § B drag
FaA A1 AT A AT AF sl
F27 3graT 7AEI R E

&) aRATCAer @ ATHA. FHT q7F A
Frafare aT=1 &1 @aaE 6T 2 T 7 |
SHRI R. T. PARTHASARTHY

(Tamil Nadu): Mr. Rajnarain's half an hour
speech has lulled the hon. Minister to sleep.

THE VICE-CHAIRMAN  (SHRI
ABKAR ALI KHAN) : It is interesting.
You continue, Mr. Rajnarain.

) 3 wgAl : faa, am zant Teeae
wmr a7 2 2 5 fafes agmm s
G R T

wft TrRETTEY wm-rr'mrﬁra'?lfﬂ

w1 AT Wl T AT WEE W T T 4
zatag 71 f =20 G TET 91 A N AqTT
#T 7 Z A1 AGAT AT A FD FE A AT
famr A% sz

at freat /T ¢ ATTA W omAr
T AT FGATTA VT AW A AT AL |
7 v 2 f§ I AT AT

o} XTRATITAM ¢ AT, W FEAT T 2T
7 fF omfaer wrEl oA STAITTE 2077
Frry fAmart #, A AT A A7A
Sy & F2U & T Wl 9= A Wy
et 7 7za 9w dare 7 @A A7
% FATEEAT ST 2ZrE AR AT qFAT
¥ g7 B wET g g1 FN ATMAE
@ver ¥ AT gA & faw @i |

[ 22 AUG
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dqure & o F aEdy wTe
T aFd T TROE F 99 87 9%
ot @ ¢ 5 ag gt & Al o sl
¥ IFET ¥ F fq@ ox 0w R
Gz &7 o w8 G ow oaw
=% frm i & arr war g
¥ oA ® oS #foariw T 7
A= § ag s ar, T3 §e faw
Im ¥ gWTE /T4 AT AT A% 9 3AE0
T BRI, AT s ArsT AT §

3
4
3

® arv & = oA " oA wEw 9 .
79 fz=71 4 zAr9 Wi 2, T aAred
7 7

e TEAT 1 TR ZETT SETAEt #),
EATT AT RN, ZAU WM WA
A7 ZHIT RIS SFEAT ZHIT A1 R
WTET W ON ITR | AT P 2T Ad

rOHEMT AT W @f g7 & Hwa,
R E MUAAT FEE] O 97 47 2

B wwdr S F4Y g% 2 v A
a7 I3 ARAL AN OHIC I WA FT
CrcAEE AN (i i Cll: e

RO ZATT JW AT WU RN I H

U AR TH AW A g7 AL g w

. FF AT WARI TTARIR T gEAT AZN AT AF

YOG AT ATHT, ZWT AW R STHEY
FAT W AT ) AT AF ZATF IW KT

T TRAr zEfET saar w1

5
B

FrE 2 wETT |

T WO qAT § "9 w7
I3 T 4F TAA, 7

i

1 W/ qgAT AT AT E

Wff SEWT QAT @ oF T 3N, oW
A oAame faa £ &, ure =% A

famT AT 2w A1 £

i qRATNRN : A 97 & 5 w4
s Tifaais a &, 3 @ |
1 34 AT A A A o e gf

aomde w@eer X Aol g F g R fmw s A v At af A A A
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(=t TrwATTIAT)

#AFAT A q@rs F, AT AY AT AAS H
ﬁ%,ﬂ%‘mfmiaﬁw@g‘ﬁ,a@|
arEE) TAE & | ey e
#, faedia f5 #ast o s & s |
F1 TATAT A, I FAT AR AT AT
TATH HAA AT Z2A F AT AT AT AA
F AT H FTCIATE L ..

«ft wWawg amt ;a4 GEErar
AATT 44 A WuAT & gEE qfzT 4
1T AT WY AFAT F FAR A A | WA
FET T 2 A 7 '

Wt AT ¢ ATH IAE AT &
aﬁmﬁr‘t*—rmamrﬂa*mm
i 1 SR AR E WA A A & |
aré WA, s fen @ i
Fzd ¥, A0 A48 Fad | T € wAT
mnmaﬂm n‘grmaﬁq’rra’rmrra
¥1% | A WA 3, a7 snfeea @ a0 |

st wAfear SR fHE 0 UF ana|

stz 2 | o fey o7 faard &7 & @ 2
F2q 8 |

ot T 2 gl ZEr & F

w4 EW SwAT ZEIA AT AT ORI E F‘[ﬂl
mﬁmﬁﬁmm 7 s
g FIAT ATEA A

=
=
G

qred q HT AT
Fy W7 AET AEA F 1 W A A
LA s faedt 1 ANIT WS FIG & IAA
Y & a9y 7w § 77 5 7 Wig, 9L T
FadY F1 ST wa F40, 7 A0 afaﬁgtaﬂ
ZTY A Y WO E, I A FARN THAR
FEAT ¥, 5 AT AT T TE TCH T4
aaa’t"uzfmaﬁwﬁaﬁwm%
g S AuT o ¥ § A 2 g |
Iq A=A 1 A A1 TH G FT 7] FrwrAn
FaT SAET §4 ¥ FWED | @Y qg I§ S0
o wear 9% # forft w da w9 A
A v 8, W’«'i*"'s’""@@
drar awm £ .
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=t wteam i : w1 A AT 2
A SEar # 7

o AN : 9 AATE qTaT F |
- 3faT, Fiww @ ow 2 faw ot § -
fw it &, Forr T 3 sreieft ot 3, wmem
TE AR, b s A adT A an 2
qAMT |

N oA AT T A% ATET
& TATEET & 97 qgm 5 W A
ARG nzroqra.-ﬁ-rfagrrzr a7 3=|
3% % 37 T far ar

W ormrrTmT oA, A fam

| AV AT W T gAT A oqwT ¥ fad 7

AT20 A1 9°GATR IAT  AEW | HemT
qamfwumwfrmwm
far &% 41 gwrdy advam 277 &w 2ni )
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G

SHRI R.T. PARTHASARATHY :

Sir, 1 rise to oppose the Constitution
(Amendment) Bill moved by Mr. Sen Gupta. |
oppose it because in my view it will be
politically unwise, impractical in
parliamentary work and harmful to
parliamentary democracy if he 14 languages of
India were to be adopted as languages in
parliamentary usage. I would begin my
submission by saying that parliamentary
democracy is a government by discussion,
debate and consent. And the essence of
parliamentary democracy is that one should
understand what the other across the House
speaks and what he means. There should be a
lively debate as we witnessed a little while ago
as between Mr. Rajnarain on the one side and
Mr. Yajee and Mr. Om Mehta on the other
side. If there should be 14 languages spoken
nobody would bother to learn the common
language, the official language, as a result of
which the essence of parliamentary democracy
will be taken away. The keenness to have a
lively debate will be totally absent in the
precincts of the two Houses of Parliament.
May I say that if 14 languages are to be used
in this House, there will come a day when this
House will turn into—very submissively I
say—a House of Babel because the Members
will not be able to understand one another, and
if that be the case . . . (Interruptions) the sence
of the Opposition and the Government on each
side in giving what I call repartee would be
totally lost and that would take away the life
of parliamentary democracy. That is why I
said that it would not only be impractical but
equally unwise if we accept the 14 languages.
And even though there may be translations of
all the fourteen languages, that quickness of
repartee will not be there. The translators,
except in the United Nations, are not so
perfect and by the time we get into the
translation, the essence of that statement or
that speech which we should grasp in that
particular moment will be totally lost, and that
is my submission.

Secondly, if we look at the whole picture of
a United India, geographically our country is
one, and we today appear before the whole
world, with our unity in spite of all our
diversity, as
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in spite of all our diversity, as Indian people.
Let us take the case of Canada for example.
They are a united people. In spite of the fact
that they may have differences as between
the people of the French origin and the
English origin, they have adopted two

languages, French and English, as their
official languages. Take the case of
Yugoslavia. They have adopted four

languages in that small continental State.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Are you referring to
Switzerland?

SHRI R. T. PARTHASARATHY : I am
referring to Canada and then to
Yugoslavia.

When that is the case, and if in India we
were to adopt all the 14 languages, 1 am
afraid and as 1 foresee about the future, it
will bring about more and more of a divided
outlook rather than promoting a united
outlook. It is alright that in Madras we have
accepted Tamil as our State language and in
Bengal they have Bengali as the State
language. But there must be some time and
some place where we should assemble . . .
{Interruptions) You can reply. You are the
Mover of the Bill. Please do not interrupt. 1
am not yielding to you.

SHRI DWIJENDRALAL SEN GUPTA:
Parliamentary practice is .speaking. . .

SHRI R. T. PARTHASARATHY: You
cannot interrupt me. You are. . .

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): If there is a point of order. . .

SHRI DWIJENDRALAL SEN GUPTA : 1
am asking a question. Why don't you yield?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): He is not yielding.

SHRI DWIJENDRALAL SEN GUPTA:
Why is he not yielding? Sir, I am asking
through you whether it should be only Hindi
for the sake of unity? Is he prepared to give
up English? Let him reply.

SHRI R. T.PARTHASARATHY :
You are to meet all the points. I am placing
before the House in your reply. 7—34 R.
S./69
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SHRI DWIJENDRALAL SEN GUPTA:
Why don't you hear me? When you are
speaking, if anybody wants to ask for
clarifications, you are bound to yield.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : You sit down. That is not the
right thing.

SHRI DWIJENDRALAL SEN GUPTA:
The right way is that he should yield.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : You may not agree with him.
That is a different thing. But you should not
interrupt him.

SHRI R. T. PARTHASARATHY : Sir, 1
wish he does not interrupt me.

SHRI A.P. CHATTERJEE (West
Bengal): If a particular Member speaks and
another Member wants to seek a clarification
from the speaking Member, is it out of order?
Can he not seek a clarification? When he asks
for the clarification, the Member can say, |
am not in a position to give that clarification,
1 am not in a position to answer that
question. That is a different matter. But if a
Member is speaking and another Member
wants to ask a question or a clarification why
should he say that he is interrupted? This is
not interuption, this is asking a question which
everybody can do.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): I do not allow it during the
speech. Yes, Mr. Partha-sarathy.

SHRI R. L PARTHASARATHY : Before
the interruption by the hon. Member, I was
submitting to you about the concept of a
divided India, if we are going to take the
essence of the Bill that is before the House, I
very respectfully submit that if we accept that
proposition, in the not too distant future we
shall at least in the framework of our minds
will be thinking not as a united country or a
united federal India but as—which I would
describe—United Nations of India, and the
very object of a united India under the aegis of
our Constitution, so ably envisaged by our
Constitution-makers, will be destroyed because
this will ultimately make everyone cling so
closely to his language which is only one
aspect of our na-
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[Shri R. T. Parthasarathy]

tional life and ultimately it will make us
forget the other aspects of our national life,
the political unity, the defence problems and
the economic ideal. Language is a sentimental
thing, a very delicate thing. If we allow it to
play a dominant role in the forum of tai-
liament, I am afraid, ultimately we may have
to wish goodbye to our unity concept. My
learned triends may not agree with me. But
that is my view.

i would very respectfully submit that the
Constitution has recognised, and very wisely,
that Hindi and English shall be the official
language and the associate official language
of India. Pandit Nehru's assurance to the non-
Hindi people we have debated and we have
quoted during the official language debate.
Time and again it comes before my mind and
I am sure as long as Indian democracy lasts,
the assurance of Pandit Nehru will always be
in our mind and we shall carry it through the
letter and spirit in which Panditji made it to
the people of the non-Hindi speaking areas.

Sir, if we have these two languages, it is not
that the people who do not know these
languages are not permitted to speak in any
other language. That is not so. Even the very
Bill that is before us concedes that they can, if
they are ignorant of the two languages, they
can speak in their own mother-tongue and
give a translation of their speech to the
Secretariats of the two Houses of Parliament.
But my essential contention is that if this is
removed, if the two languages alone are not
there, then this national forum will be con-
verted into a poor debating society. It is not
the intention of the Constitution-makers to
convert this Parliament of India into a
debating society. On the other hand, it
represents the people of India, the ideology of
the people of India. It is here that we reflect
the will of the people. We should sea what
best and how best we can achieve our aim for
the suc-ful administration of this country.
What will be the result, may I ask you, Sir,
and through you, this distinguished House, if
we are to accept the 14 languages as the
official languages to be used in Parliament?
The logical consequence of this will be that
that right will have to be conceded by the
Government of India to every one who
conducts the affairs of the

{RAjVA SABH.A J
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Government of India to use all the 14
languages one day or the other in the
Government of India. Is it possible? I cannot
conceive of a day when the Government of
India will be able to adopt these 14 languages
as the languages of administration. 1 for-see in
this Resolution of my hon'ble friend, if I may
very respectfully put it, the mischief of
separatism. The mischief of separatism is very
ably and adroitly covered by this Bill. I foresee
the day when in the name of lan-e, State after
State will be isolated, and. when isolation
creeps in it is easy for those who have their
leanings on foreign powers to slowly capture
the freedom of our country.

SHRI A. P. CHATTERIJEE : You mean
China.

SHRI R. T. PARTHASARATHY: And that
is why, Sir, I very respectfully submit to you
and, through you, to this House, that it is not
merely on the merits of the case, it is more as a
consequence of what is thought of, it is a very
dangerous precedent if we are going to accept
all the 14 Ilanguages. Even though a
translation could be provided, if it is accepted,
it will be dangerous to the concept of our
unity and the concept of our freedom.

Sir, T would concede, following the
Yugoslavian model, if it is possible for the
Parliament Secretariat to provide for one or
two more of the additional Eastern or
Southern languages like Bengali or Telugu or
Tamil to be simultaneously translated, if it is
possible to provide translation it may be
accepted. But even then I say that the purpose
of this Parliamentary democracy will not be
so successful as it is today conducted with
Hindi and English as the only two languages of
this Parliamentary forum.

Sir, the language problem has brought
about so much of confusion and generated
feelings in the minds and hearts of millions of
our countrymen even to the extent of causing
violence. I do not want to repeat what I have
slated on more occasions than one on this
very floor of the House. The only solution,
according to me—and I feel that I am
reflecting the saner opinion—is the adoption
of the two languages not only for the
administration of India, that is the Union
administration, but also as the languages of
Parlia-
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ir.ent, the House of the People and

the Council of States. It should be and shall be
Hindi and English. It is only in this permanent
bilingualism, if not prolonged bilingualism,
that our future lies and if we shall accept it we
shall have gone a step forward and we shall
have got rid of this narrow outlook, and our
future will be safeguarded and ensured. This
concept of permanent, if not prolonged,
bilingualism, in which I have laid faith, in this,
I hope, the hon'ble Members of this House will
also lay their faith. I thank you very much.
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SHRI A. P. CHATTERJEE: Mr.
Vice-Chairman, it was good to hear the
nostalgic speech of Mr. Niranjan Varma as
well as that of Mr. Abid Ali I say nostalgic
because they seem to have expressed some
kind of sentimental appreciation of one-time
unity of the two languages, Hindustani and
Hindi. But, Mr. Vice-Chairman, the question
raised at the present moment is quite different.
It is not a question of Hindi vs. Urdu or a
question of Hindi vs. Hindustani. The whole
question is a question of whether the different
languages spoken in the different States of
India should be the medium of communication
as far as parliamentary proceedings are
concerned. A voice has been raised on the
floor of the House that if that were done, then
that would cut at the root of the unity of India
and it has been stated that, therefore, it were
better that either Hindi or English be that
medium as at present. Frankly speaking, Mr.
Vice-Chairman, this kind of argument is not
quite appreciated or understood. Who does not
know the history of the rise of the Indian
languages? It is true that the Indian languages
have their roots in hoary antiquity. I do not
agree with Mr. Niranjan Varma that Sanskrit
was the earliest of languages of India. The
word "Sanskrit" itself shows that it means
"refined". As soon as you say that a language
is refined, then immediately the question arises
: from what it was refined. Naturally, Sanskrit
was never the earliest language of India.
According to the philologists, Sanskrit was a
much later creation. It was based on Prakrit.
Prakrit was the ancient language of India.
Prakrit had different varieties. From those
different varieties of Prakrit a lingua franca
was thought of by Budhha when he wrote his
shastras, when he gave his
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religious disquisitions and religious do-
cuments. Pali was a kind of lingua franca
made from these varieties of Prakrit by the
Buddhists. Therefore, i the different varieties
of Prakrit which were spoken throughout India
in different States are the ancestors of the pre-
sent Indian languages in the different parts of
India.

Therefore, what I say is this that as far as
the different State languages are concerned,
they have their roots in hoary antiquity. Who
does not know that as far as the language of
my State is concerned the most ancient traces
of it were discovered, about two thousand
years old manuscripts in early Bengali were
discovered, by the late Hara Prasad Shastri
from the archives of Nepal? That must be the
history also of other languages of India. These
languages have their roots in hoary antiquity.
Therefore, Sanskrit came much later. What 1
am going to say is this that though these
languages were spoken in different parts of
India and these languages have their roots in
hoary antiquity, it is true and it cannot be
denied that the efflorescence or the flowering
of these languages in different parts of India
took place really when the British were here.
That is not a credit which I give to the British.
I say this because during the British period
there was a necessity for one Indian to speak
to another Indian because he tried to cry
against the oppression that the British were
carrying on amongst the Indians. Therefore,
in the days of nationalism when it was
necessary for one Indian to speak to another
Indian in order to organise the revolt, organise
the movement of the Indians in different parts
of India against the British rule, there was the
necessity of communication being perfected
between one Indian and ano.her. At that time
the different languages in the different States
flowered, blossomed forth because in those
States it was necessary for one Bengali to
speak to another Bengali in the name of revolt
against the British, it was necessary for one
Maharashtrian to speak to another Ma-
harashtrian in the language of nationalism in
order to organise a revolt against the British.
Those were the days of flowering of the
different languages. So what I say is this that
the different State languages flowered,
blossomed forth because of the call and pull
of nationalism. It will not do to say that if we
speak in different lan-
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guages then that will again cut at the root of
nationalism. How can speaking in different
languages be destructive of nationalism
when  nationalism itself brought forth the
flowering of the languages ? How can the son
go against the father? How can languages
go against nationalism  when  nationalism
itself brought these languages forth? It is a
matter of history that the different languages
blossomed the different languages
prospered during the British period
because it was necessary to organise the
different people speaking different
languages against the British and the speech
of the people in different parts took different
shapes. It is not correct—it will not be
correct—to say that whenever a literature was
written, there was a cry for revolt or rather that
the literature in Bengali, for example, in
the 19th century was a literature crying for
revolt against the British. But the revolt
has many meanings and many facets. There
was the question of a political revolt
against the British, there was the question of

an armed revolt against the British, ihere
was the question ofa cultural revolt
against the British. And if you
look to the 19th century Bengali
literature, you will find that there was
not only the measage of political revolt

against the British, not only the message  of
military revolt against the British but there
is the message of a cultural revolt against
the British also. And in those memorable
works  ~>f literature we find that there has
been a hark-back to our ancient tradition
and heritage. There is a projection to the fu-
ture. And in those works of literature written
by those great sons of Bengal in the 19th and
20th centuries, we find that Bengali men of
literature have spoken about their many
problems, varieties of problems; they have
spoken of their cultural problems, they have

spoken of their pre-eminence in the
cultural fields. They have spoken in such a
fashion that we should be freed from the

shackles of the British cultural bondage
which was forged and framed in the
days of Macaulay. Therefore, these
languages which have flowered forth in
the different Stales of India, that is an
expression of nationalism itself. But now we
find the clock is being taken back and some
people are beginning to say that if a Bengalee
wants to speak in Bengali here, then
that will be something against
nationalism. But that was not
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so in the 19th century, that was not so before
1947 when we won our freedom. Then if a
Bengalee spoke in Bengali, it was for the
cause of nationalism, it was to drive the
British out of India. You know how Bande
Matram, that song composed by Ban-kim
Chandra, one of the founders of Bengali
literature, took entire India by storm. That is
the language. That was the kind of language
which was spoken in different part of India.
Therefore, it would be a travesty of truth and it
would be, I should say, obscurantism of the
highest degree to say that if we speak
different languages here on the floor of the
House, that will cut at the root of Indian
nationalism. It cannot be so. It is silly, stupid
to say so.

It has been said. . .

SHRI DWIJENDRALAL SEN GUPTA:
More than that. More than stupid.

SHRI A. P. CHATTERIJEE: More than
stupid.

It has been said: What will happen if 14
languages are spoken here. 1 do not
understand this. After all, are we sti'ii in those
feudal ages when people did not know how to
surmount such minor difficulties as this?
After all, we can have 14 translations of the 14
languages if they are spoken here. My hon.
friend, Mr. Parthasarathy, has said that they
do not have 14 windows, 14 places to be
made into niches in the Parliament's wall.
Well, If Mr. Partha-ihy had not said that on
the floor of the House solemnly, I could have
taken him to be a child. I have never heard
such an argument as that, that the question of
language would be blocked by a mere wall of
Parliament House.

SHRI DWIJENDRALAL SEN GUPTA :
Lack of windows.

SHRI A. P. CHATTERIJEE: Or the lack of
windows in Parliament House or the lack of
alcoves in Parliament House. Well, I have
never heard such an argument. Alcoves can
be dug out of Parliament's wall. Niches can
be made in it, and walls may be extended. But
language must have its way. Well, as Hamlet
said to the players, if the lady cannot speak in
the blank verse, the blank verse must halt.

AN HON. MEMBER: To be or not to be.
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SHRI A. P. CHATTERJEE: Well,, the
language must go ahead and if there is any
obstruction, if there is any wall obstructing the
way, that wall must be broken down.
Absolutely we are against these walls. These
walls are ignorance, they are superstitions
that are being built round us and if there is the
question of a Parliamentary wall being set up
to obstruct languages being spoken, I will say
that that Parliamentary wall must be broken
down.

SHRI R. T. PARTHASARATHY : If the
wall must be broken down. . ,

SHRI DWIJENDRALAL SEN GUPTA :
How can he do that?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): Mr. Chattrejee gave him
permission.

SHRI R. T. PARTHASARATHY : I am
speaking with the Vice-Chairman's
permission.

SHRI DWIJENDRALAL SEN GUPTA :
The Member must go back to his seat.

SHRI R. T. PARTHASARATHY:
Well, if the wall is broken, then it will be only
a wall of pandemonium.

SHRI A. P. CHATTERIJEE: I think that
that is a great insult to the great languages of
India to say that if we speak different
languages that will be a pandemonium. I
remember also that Mr. Parthasarathy has said
that if we speak 14 languages, it will be a
babel of languages. | know what babel means
in the Bible. Babel means confusion. Utter
stupidity. If Mr. Parthasarathy has used that
word to denote the different languages that we
speak in Parliament, f can only pity him. But I
can say to him that Indian languages cannot
and should not be allowed to be insulted by
small minds. I do not say that Mr.
Parthasarathy has a small mind. But if I speak
in Bengali and if my friend speaks in Tamil,
and he says like that, then I will say that he
does not know what is meant by
pandemonium. He used the expressions
without knowing their meaning. Therefore, I
would leave aside what Mr. Parthasarathy
said. Well, why should we stop languages?
They must forge ahead whatever small minds
say. We must go ahead. But
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after all, Parliament is a place where we can
exchange our opinions, we can exchange our
views. Can we exchange our views or
opinions properly if we cannot speak in our
mother-tongues? I remember a particular
simile once given by Rabindranath Tagore

in one of his essays. He »ays that if we
speak in a foreign language to  express
our own meaning, what is the feeling?

It will be like using fork and spoon to
satisfy  hunger of an unsophisticated
Indian. 1 am not iking ol the IAS or ICS
officers who might have gone to England
or Europe. I am speaking of the ordinary
toiler of India, the ordinary peasant in
the fields. If, for example, a peasant of
Bengal or for that matter of any part of India is
asked to satisfy his hunger witha fork and
spoon, he cannot satisfy his hunger. There-
fore, we cannot express our meaning, we
cannot express our opinions properly if
we are not allowed to speak in our mother-
tongues. Parliament is a place where we
have to speak out our opinions, where there
has to be a consensus  of the feelings and
sentiments, where we have to find out
solutions  to different problems facing
India. And in that House, therefore, it is
all the more necessary that we be allowed
and permitted to speak in ,our different
tongues. And if  the Government can
spend so much, waste so much on so many
wasteful things, on so many unnecessary
things, the Government can also spend
this much for  providing interpreters to
interpret the 14 languages in which the [
debates must be held and ought to be : held.
Therefore, I am firmly of the opi- j nion
that this Bill is a timely Bill, a timely
measure and I  congratulate Mr. Sen
Gupta for bringing  forward this Bill to
pinpoint this great need of the country at the
present moment. Perhaps 500 years hence or
50 years hence people would laugh at us
that ! I had to express on the floor of the House

this need of a man to speak in his own
mother-tongue.  But still we have to express
that need. Just is there is need of water for

quenching thirst by water, just as we have to
satisfy the need of food by taking i -food,
we have the need also to ex-; press our
own meaning in our own mother-tongue and
that need has been j pinpointed in this Bill and I
welcome it
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SHRI G. RAMACHANDRAN (No-
minated): Mr. Vice-Chairman, Sir, [ am glad I
am speaking after my brilliant friend, Mr.
Chatterjee. I understand he is a very able
Barrister. . .

SHRI DWIJENDRALAL SEN GUPTA:
Advocate,

SHRI G. RAMACHANDRAN : ... and if
I have a losing case I am willing to come to
him and give him a vain chance of making it a
winning case.

SHRI DWIJENDRALAL SEN GUPTA:
You will go to Mr. Partha-sarathy because he
is also a lawyer.

SHRI G. RAMACHANDRAN Mr.
Panhasarathy at that point is no match to Mr.
Chatterjee.

Mr. Vice-Chairman, we have heard very
learned speeches today. This language
question is one of those perennial questions
upon which all of us can wax eloquent on the
history of languages, how a language develops,
the beauty of languages and so on. The issue
today is not whether Hindi and Urdu can go
together and what are the differences between
them. That is not the issue. The issue is not one
between even English and Hindi so that the
advocates of Hindi can quarrel with the
advocates of English and vice versa. That also
is not the issue. The issue is that as mafters
'stand today, inside Parliament two languages
can be spoken, English and Hindi, by those
who know these languages. And there is also
provision, if a Member does not know either of
these languages he or she can speak in his or
her own language. This is the existing situation.
We must understand the situation, not against
some fancied background but against the
background of the realities in India today, how
passions have been roused on the question of
language and how we had to face the question
of finding a solution for what appears to be an
insoluble problem. At the moment the solution
stands at this level.

My friend has brought this Bill in which he
seeks that all the 14 languages must come into
Parliament, that we should be free, not
because we do not know the other two langu-
ages, but inherently in our own right to speak
our own languages and simultaneous
translations will be brought into the picture.
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My friend, Mr. Parthasarathy, used ;he
word 'pandemonium" which enraged my friend,
Mr.  Chatterjee, who challenged his
understanding of the word "pandemonium".
Now, what is "pandemonium"? Pandemonium
is what happens in a little place where many
people are crowded together, talking in
different languages which nobody understands,
raising a lot of noise, with each one looking at
the other in a confused manner. This is pan-
demonium.

SHRI A. P. CHATTERIJEE: Only
one minute. "Pandemonium" is an expression
that was coined by Milton in order to express
a conference of fallen angels of which Satan
was the head. That is the only place where
you get pandemonium.

SHRI G. RAMACHANDRAN: I
have not seen an angel and I never hope to see
one. So the question of bringing angels into
the picture does not confuse me.

I am asking this question, Sir, whether it
would be wise to touch a solution which for a
time holds the field now. If somebody can
assure us that the new solution that all the
languages can come in and be translated will
solve, not only the problem inside the House
but in the whole country, then we should
certainly look into the solution suggested.

Now, there is also no question of under-
valuing any language. In the Bengal
Legislature Bengali will reign supreme, in the
Tamil Nadu Legislature Tamil will reign
supreme and in the Telugu Legislature Telugu
will reign supreme. So all over India in no
State Legislature will any language be more
supreme than the language of the area. So it is
not as though somebody has shut out the
possibility of any language finding its level
and finding its ways of growth. But then why
do the Bengalis come here? Why do Telugus
come here? Why do the Punjabis come here?
We might, as well say we shall remain just
where we are and conduct a kind of national
government through correspondence. But we
come here and when we come here I am very,
very keen to understand what Mr. Chatterjee
says. If Mr. Chattrejee had spoken in Bengali
today, I would not have understood a single
word of what he was saying
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though I love the Bengali language. 1 turn
systematically to the Calcutta station to hear
Bengali music. My son-in-law is a Bengali
tliough I come from South India. I have love
for Bengali. But if he spoke in Bengali today I
would not follow.

Sir, all these translations tend to become a
travesty of what is being said originally. 1
listen to the translations here. I do not quarrel
with anybody who makes this arrangement.
But when somebody speaks in Hindi and I get
its English translation I am horrified by what I
hear. I once went and complained to Dr. Zakir
Hussain when he was our Chairman, "Why
this torture to people listening to the Hindi
speech in this manner by bad English
translation?" 1 tell you it will not be
pandemonium but something much worse
than pandemonium, it will be torture.

We come together. And if somebody insists,
if Mr. Chatterjee insists—and 1 am sure he
will not— that he wants to speak in such a lan-
guage that nobody understands what he is
saying, then let us please him. But ihe object
of coming together from different areas,
thousands of miles away from different places
and sitting together is to arrive at a formula
under which the maximum understanding of
each other can take place, not the minimum. If
the idea is to get the minimum of understand-
ing I shall vote for my friend's Bill. But if my
idea is for maximum understanding while we
are sitting together, I say do not touch the
present formula. I am not suggesting that the
present formula is the best in the world. May
be twenty years or thirty years after we may
look at this formula and laugh at it. But today,
against the background of the passions that are
being created, fissiparous tendencies that are
demonstrating themselves every hour of the
day, realising as Mr.

does even more than me
that there is danger to the unity of India, then
we must all sit up and ask whether we can
tamper with the existing formula so long as
we do not have a better formula. This formula
is not in my opinion a better formula because
it really gives us nothing more than what we
have today. So far as languages are
concerned, no language is in danger in this
country. Today the danger seems to be the
other way,
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every language becoming akind of
language for itself, cutting itself away from
other languages. This is not good for India,
this is not good for the world altogether. We
have a formula and it is a formula which has
been defended again and again. Let us have
English, let us have Hindi, and for those who
do not know either of these languages their
own language. This is the largest latitude
democratically-speaking to the Members of
Parliament. Let us keep it intact. Thank you,
Sir.

THE VICE-CHAIRMAN
AKBAR ALI KHAN): One minute
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more. Shall T call somebody or shall we

adjourn?

SOME HON'BLE MEMBERS: Adjourn.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): The House stands adjourned till
11 A.M. on Monday.

The House then adjourned at
fiftynine minules past four of the
clock till eleven of the clock on
Monday, the 25th August, 1969.



